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RE, KEPORTED ATTEMPT TU
CAHRY ARMS INTO ALLAHARAD
HIGH COURT WHERE THE PRIME
MINISTER HAD TO GIVE EVIDENCE

MR, DEPUTY-SPEAKER: Before
we take up the next item, I would
like to gay that I got a number of
reguests from Members in which they
want to raise a question relating to an
ulleged incident that happened in
Allahabad.

AN HON. MEMBER: High Court,

MR DEPUTY-SPEAKER: 1 do not
know,

It poses a certain risk to the secu-
rity of the Prime Mimister where she
lias to tender her evidence in connec-
tion with an election case. The
Prime Minister, by virtue of her
office, ovccupies a special place in the
tountry and also in this House Her
security is, therefore, very much our
concvrn and, therefore, 1 think it is
# matter that ig serious enough that
I should depart from the normal
course and, in the exercise of the
residuary powers of the Chair, 1
would allow the Members to raise
thia point,

The only thing that 1 would like to
say at this stage s that this is a mat-
ter which concerng all of ug.

SHRI DINEN BHATTACHARYYA
(Serampore): Az Deputy-Speaker,
vou should raise it.

‘fR. DEPUTY-SPEAKER: 1 have
alicady mentioned,

I am not going to shut cut anybody,
Tl allow pli of you. 1§ this really
ha. happened in the wake of what
tuppened in Bibar, then I think these
M wumething that we should seriously
lake note of in fhis country, but at o
m, like thig 1 think it iy better that
berie talle with & eertain responsi-
LIty ang n instesd of
losmg their fuads. And ot this stage

¥ill allow these Metshers who have

Re. incident in 00
Court

given their names to make their sub-

missions, but let ug not raise unneces~

sary controversy at this stage, At an

appropriate time facts will be known,

and then we shall consider what hap~
pened,

1 got the first letter from Shri
Narsingh Narain Pandey. Hg may
make nms submission.

PROF. MADHU DANDAVATE
(Rajapur): The best thing is that you
should express the sentiment of the
House,

MR, DEPUTY-SPEAKER: 1 have
already done. Whatever 1 have said
has gone on record. 1 have already
mentioned the subject Beyond that
I will allow Members to raise the
question,

SHRI K. G DESHMUKH (Amra-
vat1): Why not the Mimster make a
statement?

MR. DEPUTY.SPEAKER: I do not
know ahout that, but let the Members
first make their observations

SHRf X G DESHMUKH: Mem-
bers do not know the facts,

MR. DEPUTY-SPEAKER: Let
themn make théwr submussions (Infer
rypthions) 1 have said just now that
thig should be a matter of concern to
all of us irrespective of parties Why
should we lose our heads over this?
Let us hear the Members calmly and
quietly.
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SHRI 8, M BANERJEE (Kanpur):
When we want to the Lbrary we saw
this teleprinter message that a young.
man wearing a black coat who pose
himsell to be an editor of a local
dwly wanted entry Putting on a
black-cout, he wanted to pose himnsel!
to Ye a lawyer and be hed a country-
wade piste) in hus hands. Thanks to
the security Department who made
adequaty srrshgeménts and he was
immedistely caught with the help of
a2 metal detector. The details ere still

habad Court

awaited. We do not know the fuil
details, This is for the first time in
the history of our country that the
Frime Minister holding the highest
ofice 1t the country, appeared in the
court as a witness to give evidence
before the court. She followed 8hri
Girl, our ex-President who also went
himselt and gave his evidence in the
apen court. I really appreciate the
courage and conviction of the Prime
Minister I request the hon. Homse
Minister to kindly make a statement
in this House ag to the authenticity of
the report, correctness of the report
and by whom it was prompted ulti-
mately after the investigation was
done, 1 may assure this House that
we may be against the Prime Minister
politically, we may be against her in
many ways, but the fact ig that T do
think that the Prime Mimster of the
country should get the security of
the country which she deserves and
she should survive Anyhow, I re-
quest the Home Minister to make &
statement hecause we are all concern.
ed We may differ with the Prime
Minster but the fact 13 that we want
her to lhive long

SHRI VAYALAR RAVI (Chira-
yinkel): Mr Deputy Spesker, Sir,
1 have also seen the reports in the
library as Mr Pandey and Mr Baner.
jee have explained We do not know
what has transpired between the High
Court and the Security Department.
Though some snnouncement has been
made by the hon, Chief Justice and
Justice hearing that case, § do not



© the! tw m As Mr.' ‘Banerjee
ang " Mr, Pandey have demanded; the

" Migisigy should come forward with
a Mement He need not digelose
- whet are (he security ‘arrangements,
byt he shounld give an assurance to the

House that the safety of the Prime

Minister has been assured. The Home

-Ministry should be able to impress on
the High Court the necessity of pro-

viding full security to the Prime

Ministér, even though the Prime

lﬂniahr hag taken a very liberal

. view,

PROF, MADHU DANDAVATE: I
want io associate myself and my party
with what Mr, Pandey has said initial-
ly while raising the issue. In a demo-
cracy, it is absolutely essential that
we must be prepared to  fight the
policles and not personslities or indi-
viduals. I wish to make it clear on
behall of the Socialist party that we
are more interested in fighting policies,
but ot the same time, the zanctity of
human life haz to be respected, not
only of the Prime Minister but of any
individual in this country, more 50 of
the Prime Minister. 1 hope the Minis-
ter will make a full statement on the
incident. I will conclude by saying.
we may completely differ with what
vou say, but we shall gefend o the
desth your right to say it,
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SHRI SEZHIYAN (Kumbakonam):
The news item that a young man
with a revolver had attempted to
enter the court at Allanabad where
our Prime Minister was to appear as
a witness has come as a rude shock
to us:; but I hope, the shock is shared
by all those in this ceuntry and outside
also. Thanks to the vigilance exer-
cised by the security persons it has
been detected. I  shudder to think
what had been the  possibility that
might have existed. But we share
with everyone the concern and the
anguish, irrespective of the differences
we have, political or otherwise, there
can be no two opinions that in a demo-
cracy all solutions have to be arrived
at by a discussion, by a parliamentary
method, not by the usz of violance of
buliet. I hope this will be the last
news that we Hnear in this country.
In order to create a healihy atmos-
phere, everyone of us should join. In
our fight, we fight inside the Parlia-
ment not with violance or with any
other mode. I am one with all the
Members. Mrs, Gandhi is not only

-
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the Prime Minister, she is the Leader
of this House and the Jeader of this
country. As long as we belleve in
democracy, we believe in her pusition
and any harm done to her is a harm
done pot to an individusl but to the
entire functioning of our democrucy.
With this, 1 associnte myself with all
the Members of ihe House.
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SHRI P. G. MAVALANKAR (Ahme.
bad), Mr. Deputy Speaker Sir, the
news from Allababag is both disturb.
ing and distressing. An attack on the
Prime Manister would be considered
as an attack on the damwcratic insti-
tutions and valueg of this country.
The Prime Minister is not only the
Leader ot the House, she 1s also the
leader of the country I wunt this to
gu on record that whatever differences
one may have with tne Party in power
angd 1ts head, these are not the methods
by which we go about in a democracv.

&ir, I want to nad this. For the last
some months, 1 think that an atmos-
phere of bittarness and hatred 15 being
allowed tp increase tg such an ex.
plomve situation and level that demo.-
cratic functioning ha. become increas-
ingly difficult This is not a very
healthy sign for our democraiic set
up. Therefore, 1 do w.sh to assomate
mygelt with tbe sentiments cxpressed
by my colleagues. 1 Jdo hope that not
only the Home Mimister will make a
complete and full stalement but that
thig House will give a messuge to the
entife country that this country and
thuis House believe in democrauce func.
tioming and that any intolerace which
goeg 1o the level of violance ang per-
sonal amimosity will not be tolerated
at all both 1n letter and in spint,
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SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Deputy Speaker,
Sir, I express our anxiety over the inc)-
dent that has been peporied here In
this House by several Members of the
different pohtical parties. 1 will urge
upon the Government to mak ea state-
ment here so that there may not be
any misunderstanding over the fissue,
Nobody wn this House or outside, I
will gay including our parts, belien es
in this sort of individual terrorism
and wviolance, So, 1 will again urge
upon the Minister to make the pont
clear so that the real thing may be
brought to the notice of the people
and tb2 people may ‘understand the

sttuateon very well.

PROF. NARAIN CHAND PARA.
SHAR (Hamirpur)- Sir, keepang 10
view the highest traditions of demo-
cratic values, the Prime Minuster
went to tender ewidence before the
High Court {n which 36 witnesses have
been examined on her behalf and 60
on behall of Shri Raj Naran, Sir as
a Prime Minister, she has raiseq the
prestige in which the judiciacy i3 beid
in otiy country and it is & Pealthy sign
that here friends from s} sections of
the House are unanimous in condemn.
ing thig incident which has led this
kind of volcano on which we are sit-

ting. Sir, 1 want to impress through
you, upon the Home Minister and the
Government of India thut, as this in.
cident reveals, the attempt made on
the life of Shri 1. N. Mishra has not
been forgotten by the fordeg that
wanted to create chaog In this countiry
and still want to tread on that path.
Whether those forces are sheltered
under this arm or that arm, we are not
concerned but we are concernei with
thig that the Prime Minister of this
country who symbolises the will of
the nation to march ahend ghould be
given the fullest possible protection
and securily and it shauld be checked
that nobody in the guise of a pleader
or In the guise of a journalist on a
fictitious pass or a pogus card should
te allowed and all attemptg should he
made to protect all .hose persons who
are concerned with (he witness, with
this case Sir, when the Prime Minls-
ter has herself offereq tp go there, it
ig the duty of all of us to gee that she
15 given the fullest protecticn ag she
is regardeg as the leader of the des-
tiny of our country. We all share
this concern and 1 o 1y congratu-
lating the secutity men there who
have detected this intendeg crime and
who have prevented a great disaster.
Sir, we are happy but we would hike
the Home Minisler to assure us that
her person anyg her security Is well
kept 1n this country.

MR DEPUTY.SPEAKER: S0 many
nameg are stil there. Now, the point
iz that a large number of bon. Mem.
pers have made submissions and
many more would like to speak, Well,
it you want, { can give one minute
each Dbecasuse it seems there are po
many who want to speak. Now, I
have the glips here vefore me and 1
will call you one by one. My only ap-
peal to you is that it should be brisf
because you are making the snd
points.  There iz no aew point that
you are going fo make,

wimelt wireowk o (ave)
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SHR; C. M STEPHEN (Muvattiu-
puzha), Mr. Deputy-Speaker, Sir, at
this momen! of agony and angwish,
it 18 & matter of rehef and satisfac.
tion that the whole House irrespec-
tive of party affilalions 1 standing
together in the matter of the condem-
nation of the dastardly attempt on the
life of the leader of the nation.

My heart ig in anguish not only
against tbis Jdastardly act but aiso
about the very serious implications
that this particular incident brings up.
She is the leader of the elected Parhia-
ment. She is the leader of the nation
and the Prime Minister of India. Once
we denude the clected institutions of
all bonouy and status, once we make
the elected institufions a laughing
stock as i they represent nothing
then in the mind of the common man

cértaln  coralleries will inevitably
follow.
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{Shri C. M. Stephen}
These we have been seeing The

Parllament and the Assembly were-

being attacked; attempts of terrorism
were being made repeatedly on the
House ltself. Now, it has taken the
turn of attempis on the hives of the
people This implication must be
{aken note of. It 1s not enougn that
sentimentally we say, we are not be-
hind thig act. It is also necessary
tbat those of us who cherish the
values of democracy in our heart take
note of the treng 15 the whole country
and see that the altack against demo-
cracy and the attack against the clected
leaders of the people is put a stop to
and that poliical controver-ieg are
confined to polemics and orguments
only, It this route 15 taken, then
certainly, otber imphication; will fol-
low and other actions will (1s¢ tollow
mnevitably, and it woull not be open
to us to condemn someborly tor some-
thing that has been dons.

May I, with your permussion, join
the rest of the nation in placing on
record my deep anguish for the turn
thingg have taken and may I raise mv
hands in thank, gving to Goa that
the cherished symbol of the nation
has been saved from a beastly attack
by a dastardly man.

SHRI B. V NAIK (Kanara), |
sincerely participate 1n the sentuments
expressed by all here. I would Lke to
know 1f 1 can Jdraw the atientwn of
the Hon'ble Mimster of Home Aftuirs
to the fact that there was a gun.man
found a few years back outmde the
premises of the Hon'ble Prime Minis.
ter and ask what has Imppened sbout
him? Such instances are peing re-
peated. I think the Prime Minister
of thig country representy an nstitu.
tion very dear to us, 1 would there.
fore like 1he Minisiter to stat: in the
course of his reply as tn whether he
is going 10 make any securlly arrange.
metits {op our Prime Minivter, and
alto, what has bappened gbout the
gun-man who waa found on ay earlier
oceasion,

kabad Court
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SHRI VABANT SATHE (Akola)
We were al] ghocked et the yery idea
that some gne ghould have been found
in the temple of juslce with & lethal
weapon, but I must confess to a sense
of great relief to know that the ieadur
of the nalion 1s gafe The Prime
Minuster who was attacked and s
being attackeq I this vor¢ House for
demgrating judictary, wng seting an
excellent example of going o a court
of law, (fuierruptions). I have not
spid a word against you. Why don't
you see the geripusnesg of the situs.
Hon! SBbe was doing what s right.
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She was showing that no one was
sbove law. Theralore, that must be
said to the credit of the Prime Minis.
ter. I think you w:ll not disagree
there. 1 would also suy that we must
introspect a little, This is a very
serious maiter. Only the other day
we Jost one of our revered colleagues
in a violent attack. We must intros-
pect and see why this attitude is grow-
ing. 1?2 we single out u leader in the
country and call him or her day in and
day out, inside and outside, a dictator
(Interruptions) this gort of attitude
will develop in the country. (Inter-
ruptions).

MR. DEPUTY.SPEAKER Order,
please. I thought ! had set the note
of thus issue raised here in my intro-
ductory remarks, snd I saw the eftect
of that until Mr Sathe spoke. Also
I saw that Mr. Sathe entere¢ this
House late, jong after 1 hsd introduced
the subject. I think, we are all agreed
that thi®s 15 @ matter of grave cun.
cern and we are all exercised about it
And 1 appreciate your words when
you say that we will nut only be exer-
cised but we must also Jdg some tntros-
pection. Therefore, I think, whatever
may be your view, let us keep that
for another occasion. Let us confine
ourselves on this occasion to a ex.
pression of concern and our feeling
of relief that nothing more untoward
bas taken place.

SHRI H. K. L. BHAGAT (East
Delhiy- I would only sar thal this
incident is yet another grim warning
to our nation about the trends that
are developing in this country, it is
allright for all of us to make formal
expressions  regarliag this incident.
Az you have rightly snd, I do not
want to enter imto any controversy.
But this is a moment for introspec.
tion and it is necywsary for ali the
purties in the country to adopt a code
of conduct for their members, for
dther people, not to do ary thing, not
to say any thing not to act in any
manner which results in encoursge-
mint of , UNLOTIE-
titatichal aetivitidy o an

leading to violence. For the Govern-
ment, Sir, 1 would say that it is high
time that they should comg out with
some kind of a White Paper in regard
to the situation in the country and the
clrcumstances that have developed in
the country and the +ncidents that
have taken place. This is the time
when mere formal expressions of cOlw
cern will not be adequate. Action on
the part of all the parties and action
on the part of the Government are
very necessary. This is what I want

to gubr it.

DR. HENRY AUSTIN (Ernaku-~
lam): As the shocking news from
Allahabad continue to cause pain and
anxiety not only for Members of
Parbameni but for the whole nation,
may I hasten to place on record my
high appreciation—or perhaps I should
congratulaie the security officers in
Allahabad for taking such prompt
action {n detecting the person and for
putting to use iuch highly gophisti.
cated apparatus, commensutate With
the seriousness of the mituation; and
may I, through you Sir request the ¢
Home Minister ani also our Mimster
of Parhamentary Affairs to see that
even more effective arrangements, in
view of this developing gituation, are
made to meet the s:tuation? 1 fullv
share the feelings expressed here sl.
ready by hon. Members. 1 will just
fimsh in one more gentence.

ot fastfor frwr : Tt oY, & ow
AN AT WA g—aTT W .y

s

farz srorir a vl o o de Wk oy
ARy e wiwT WA
ay?

Tnaw wie ;. & ww W
AN TIAT |

DR, HENRY AUSTIN; [ want
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DR. KAILAB (Bombay 8outh): 1
appreciate, and join with the senti.
ments of my friend, the leader of the
DMK Gtoup in Parliament, Shri Era
Sezhiyan and Mr. Mavalankar; and
congratulate the officers who could
take such quick action, that the
attack on Prime Minister's lite was
avoided. Mr. Mavalankar has rightly
said that we musi aot create sense of
horror or dissatisfaction and hatred;
and s0 we must aull do introspection.
1 pray God that the Prime Minister's
life 15 saved like this for ever.

oft fasfa fro (stfgrdy) - -
gy W, fwr o ® wfrsrd ¥ @
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% Pedndy st & o vy st o
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SHRI SAMAR GUHA (Cuntzi): On
behalf of Mg Socialist Party of India
inside Parliament, I strongly condemn
tius attempt at assassnation of the
Prime Mimister 1f this act of assassi-
nation assumes political dimension, it
will ultimately assassinate democracy
itselt. Sir, sgain it the butcher's Lfe
iy given free play, it will not only
ultimately discrimmate but it wiil Jead
to blood bath also on all gides, There.
fore, we have to take caution of that
At the same time we should remem.
ber Mahatma Gandhi, the father of
the nation, who hag bestowed upon us
the regponsibility or 2 pew technique
How 1o lead peaceful snd non.violent
mavesheht.
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MR. DEPUTY.SPEAKER- Let us
not go beyond that

SHRI SAMAR CUHA It does not
mean that the neople have ably risen
1o express their view in a peateful
and democratic way but there should
not be any scope whatsoever of creat-
ing any condition of any type in the
country n f{avour of any wviolent ac-
tivity Therefore, I not only condemn
but also naturally expect that all steps
should be taken as 7 precaution
against any kind of such dastardly at-
tempt AL the -ame time : should sas
that she has hown courage natu.
rally as it was an obligation on her
40 eppear before the court and even
after the murder of Shnn L N Mishra
she did not lack in courage 1n going
to different public eetings There-
fore, there i3 ngp que~tion that she
lacks In coursge but it 15 our duty
to express our condemnation of any
attempt on the lfe of the Prime
Minister,

MR DEPUTY.SPEAKER 1 think

we have had enough

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SIIR]I K RAGHU RAMA.
JAH) It i1s a matter of gratification
that all the gections irrespective
of parhes have condemned go un.
equivocally and un-reservedly this
attempt o carry arms m the
tourt room (where® the Pnme
Minlster was to give ewdence;
with obvious osteasihle motives

it 12 alwo a matler of great satis.
faction 10 gee that all Members of
%f Houze assembled, whalever be
their party affiliations, have expressed

. (R} 312
1978-76

equal anxiely akout the secunity of
the person of Prime Minister who i
not only our leader but leader of the
House and the leader of the country,
In order to give exprussion (o this
unamymous feeling of the House, I
beg 1o move
“The House unanimously cofl«
demns the reported attempt to car-
ry arms into the court where Prime
Minister had to give evidence and
desites  that suffictent  securnty
arrangements be made both inside
und outside the Court to ensure the
safety of the Prime Minwster '

MR DEPUTY SPEAKER ‘the
question is

“The House tnammously conde.
mns the reported attempt to carry
arms nto the court where Prave
Minister had to give evidence no
desires that sufficient secunty
arrangements be made hoth inside
and outside the Court to ensure
the safety of the Prime M.nwster”

The motion was sdopted.

- m———

1525 hrs

DEMANDS POR CGRANTS (RAlL.
WAYS) 1975-76—cantd

MR. DEPUTY.SPEAKER, We re-
sume discudsion on the Demandy of
the Railways 8hri Nathu ram Ahir-
war wis on his legs He mny con.
tinue with Nis speech. May 1 ye-
peat the request of the Minister for
Parllamentary Aftairs that a Mem-.
ber from the Congress Party should
not take more than seven mindbes?
Mr  Ahirwar hed already takwn 0
minutes. | think he should say thet
be coaclode Big speech. ' g



